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Shr] Manudhal Shah: Rs. 7§ crores
will be the total investment, out of
which 40 per cent would be in foreign
exthange.

Shri Palaniyandi: In view of the
fact that there are more handloom
weavers in Madras State, may 1 know
whether Government will come for-
ward to give more spindles and
Jicence to them?

Sbri Manuobhai Shah: That is quite
a separate question. As I have in-
formed the House, we are consider-
ing the expansion of the existing
textile industry and certainly all
areas will be considered.

Shri Narasimban: May I know
whether total output that is expected
from the 5 units has been fixed?

Shrli Manubhai Shah: Yes; 1} lakh
spindies and about 3000 looms.

Shri Tangamanl: May 1 know
whether these five units include the
most modern unit 111 Madurai-—-and the
Meenakshi Mills group—which is one
of the most up-to-date spinning miils?
I would like to know whether any
encouragement for developing it or
enlarging it is going to be given as
part of the five units and whether
they have taken into consideration the
modern unit which is now actually
working there?

Shrl Manubhal Shah: I am giad to
acknowledge that the group uf mills
which he has mentioned is otie of the
best in the worid. As far as this is
conrerned this is meant exciusively
for exports. If any party tike that
comes forward giving us a1, assurance
that the entire output or the new
mills will be exported, we will give
it sympathetic consideration.

Shri Indrzjit Gupta: Since the out-
put of these mills is going to be
earmarked for foreign suarkets is
there also any proposal to make ar-
rangements to supply these mills with
special quality cotton?

Shri Manubhal S8hab: Cotton is not
at fault; the machinery has got to be
up-to-date. The best Qualities of cot-
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ton—both indigenous and foreign—
are made available for the {ndian cot-
ton textile industry.
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Amam Dtsplaced Persons

+
Shrimatl Renu
*1270. Chakravartty:
{Shri S. M. Banerjee:
Will the Minister of Rehabilltation
and Minority Affairs be pleased to
state:

(a2) whether approximately only
one in five families of riot-affected
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displaced persons from Aasam living
in camps in Bengal whose verification
had been done and submitted by
West Bengal Government have been
accepted by Assam Govermment as
bona-fide migrants from Assam,

{b) whether these camps in Bengal
and all monetary help given to these
displaced persons are to be stopped ur
have been stopped;

(c) what is the position of Mikir
Hill displaced persons both recognis-
ed and unrecognized in regard Lo
eligibility;

(d) whether the demand to be settl-
ed in areas where there are sizeable
number of Bengalees is being acceded
to; and

{e) why should the riot-aftected
people not be given compensation and
grants instead of loans?

The Deputy Minister of Rehabtlita-
tivn (8hri P. S. Naskar): (a) The
position is quite the contrary of the
5613 forms received back from the
Government of Assam, as many as
5050 have been accepted as bona-fide
migrants by the Government of
Assam.

{b) The families accepted as bona-
fide migrants are being given facilities
for return to Assam in the form of
free railway warrants and other
dispersal assistance. The bona-
fide migrant familics who are not
entitled to get rehabilitation assist-
ance under the Assam Government's
scheme will in addition. be paid ad
hoc grants of Rs. 200 per family by
the Government of India on their re-
turn to Assam.

(c) The migrants from Mikir Hil)
are treated just likc¢c other migrants
from Assam.

(d) The Assam Government would
have no objection if some persons
wish to settle in some other areas in
the same district where there are
sizeable number of Bengali-speaking
persons provided there are suftable
prospeche of settlement and internal
adjustments can de made.
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(e} The Government of Assam have
decided only to give rehabilitation
loans and grants to all eligible suffer-
ers depending upon the merits of each
case,

Shrimat] Reau Ohakmuvartty: I
want to know what is the exact posi-
tion regarding the settlement of
Bengalis in sizeable numbers, because
this matter was brought by the
refugees before the people who went
to screen them. Aa yet the answer
is hesitant with many ‘ifs’ and ‘buts’.
May I know what is the final policy
about the help which the Govern-
ment is going to give in this regard?

The Minister of Rehabilitation and
Minority Affairs (8bri Mehr Chand
Khanna): The policy has been
enunciated in the reply given by my
colleague. If in a district there is a
vacuum and if some Bengalin who
may be living in isolated pockets want
to come into that particular area, there
shall be no objection.

Shrimati Renu Chakravartty: Does
it mean that they wili have to apply
to Government for this and it is to be
vetted by them or will it be that they
will be helped to come and settle in
those areas?

Shri Mehr Chand Kbaona: It is for
the person concerned to say whether
he wants to go back to his original
place. If hc does not went to go
back to his original place in the same
district, he has to approach the dii-
trict authorities.

8hrimatl Renuka Ray: In reply to
(e), the hon. Minister said that the
assistance will be given in the form
of loans and grants. May I know
what is the quantum of grant involv-
ed in this?

Shri Mehs Chand Khanna: The grant
can be divided under two hesds—one
for those who remain within the
State. where the quantum of grant is
rather on the small side and others
who came to Bengal and got admlitted
in‘o the North Bengal camps. Where
rehabititation assistance is not to be
given, we are giving assistance to the
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extent of Rs. 200 each. It is in the
case of thosc who have suffered no
losses. The number of those people
who have come to camps in North
Bengal is round about 6000. We have
received back roughly about 5600
forms. About 1500 to 1600 are those
who have actually suffered losses.
When they go back, they will be given
rehabilitation assistance—loans de-
pending upon the merits of each case,
Rs. 1000 or Rs. 1500 or even more,
In the case ¢f those who left only
on account of panic and did not suffer
any losses, we are giving them a frce
rallway warrant, journey allowance
and on thc top of that we would be
giving them Rs. 200 each.

Shrimat} Renuka Ray: The hon
Minister stated that those who have
suffered losscs will be given rchabi.
jitation loans. 1 want to know, in
view of the fact that through no fault
of theirs their homes, trade, et¢. have
gone, why they should nnt be given
grants and not loans?

Shri Mehr Chand Khanna: It is a
quesiion of opinion.

Shri S. M. Banerjee: What is the
detinition of bona fide m.grants? May
1 know whether this has besn pro-
pery defined and hew many families
ar:y vovered actually under this de-
fini;ion?

Shri Mehr Chand Khanna: To find
out who are the bona fide migrants,
in a mceting which was held between
the Finance Minister of Assam, the
Rehabilitation Minister of West
Bengal and myself, we devised a de-
tailcd form. That form was sent to
all the families who were in  North
Bengal camps. That information was
supplied by the refugees who were
living in camps. Then the forms were
sent back to the Assam Government,
Out o! the 6000 forms that we sent
we received back 5,600 forms. Out of
these 5,600 forms the Assam Govern-
ment has accepted nearly 5000 as
those who are eligible, as those that
are bona fide migrants. As regards
the remaining 600, a joint team of
officers of the Rehabilitation Ministry,
the Assam Government and the West
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Bengal Govermment will screen each
case. That screening is going to
start from the 10th of April and will
be complcted within a week, 8o that
if there are any mistakes or errors
those should be rectifled.

Shrl 8. M. Banerjee: May 1 know
the number of families who were
actually affected and who came away
from the Mikir Hills and the number
of those who have been rehabilitated
so far? May I also kviow  where
they have been rehabilitated?

Shri Mehr Chand Khanna: I am
concerned with the migrants who
have come from Assam and are lodg-
ed in the camps in North Bengal. If
there are some families amongst them
who have come from the Mikir Hills
they will be trcated on a par with
the other migrants.

Shri Hem Barua: May 1 kncw
whether it is a fact that the refugees
from Assam in West Bengal camps
have made primarily three demands:
firstly, to be given compensation for
the loss of life and praperty: second-
ly, for rchabilitation «f the refugees
in consolidated B :izali colonies; and,
thirdly, to be given an assurance with
regard to their security in the future?
If so, may I know whether it is a fact
that the Government 1ire at mental
crossroads so far as ‘hese demands are
concerned and ‘hey have failed to
come to a definite decision so far on
these demands?

Shrl Mehr Chand Khanna: 1 have
had discussions with the Government
of West Bengal, and 1 have been
assured that as far as they are con-
cerned they are going to serve notice
to all the bona fide migrants and
their families whereby They will be
asked to go back to Assam. If they
do not go, nobody can force them.
But according to them these camps
are likely to be closed by the end of
April.

Shri Hem Barma: Sir, originally it
was said that once the language quecs-
tlon was settied in Assam the refugces
would go back. NOw that the langu-
age question has been settled—-it wes
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in the papers and everywhere—what
is the obstacle that stands in the way
of these refugees going Hack to their
homes and hearths in Assam?

Shri Mehr Chand Khanna: It is
very difficult for me to say. There
are some who are going back and
others who are refusing to go back.

Shrimati Mafida Ahmed: May 1
know if any financial assistance has
been given by the Central Govern-
ment to the State Government to meet
the expenditure for rehabilitation of
the affected persons?

Shri Mehr Chand Khanna: No, Sir.
But th¢ Government of Assam till
about ten duys ago had spent about
Rs. 110 c¢rorces on the relief and re-
habilitation of these unfortunate vic-
tims, and according to the Finance
Minister of Assam they would be
spending about Rs. 1'5 crores till the
end of this year. If all the families
that are in Bengal go back, their ex-
penditure is estimated to be in the
vicinity of about Rs. 2 crores.

Shri Tyagl: May 1 know whether
anv punitive tax has been levied on
the people residing in the areas
which were scencs of disturbances?

S8hri Mehr Chand Khanna: That
will be for the Statr Guvernment to
answer.

Shri Tyagl Has thce ho.. Minister
any information whether the  State
Government has levied any tax or
not?

Sbrl Mehr Chand Khanna: 1 have
no idea.

Strireztt Renu Clakravartty: Be-
sides the overall figure which the
Assam Government has spent—the
hon. Minister gave that figure just
now—may ] know what is the actual
amount of grant given to the refugees
by the Rehabilitation Ministry and
by the State Govermment and how
many families have been covered by

such grants?
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Shri Mehr Chand Kbanniz: Sir, I
am talking from memory. [ give you
the break-up of the sum of Rs. 1‘10
crores. Of that, 1 believe it |s about
Rs. 70 lakhs to Rs. 80 lakhs that h.:s
been given in the form c¢f loans. and
the remaining Rs. 20 lakhs to Rs. 30
lakhs in the form of grants. That is
what the Assam Gov.r.inent has
spent. As regards those who will go
back and who will not com« under the
category of rehabilitation. to them
we are going 1o give Rs. 200 each plus
journey ailowance. Out of the total
of 6.000 families, the number in
this category may he anything het-
ween 3.500 to ahout 4000—1 cannot
ray definitcly—because, taking ot
the ineligibles, the number of those
who will be rehabijitated will be
abaout 2,000 out of these 6.000.

Shri §. M. Banerjee. May I know
whether the lass both of moveable
and immovvable property sustained
by those who were affected bv riots
and who migrated has been ascertaln-
ed; If so, may I know what {s the
total amount of that loss and whether
that loss will be made good?

Shrl Mehr Chand Khanna: I have
no idca. Each case of rehabilitation
is being considered on its merits and
dealt with in that manner. As I have
said, it will cost the Assam Govern-
ment Rs. 1§ crores till the end of the
financial year which has just come to

an end and anothier Rs. $0,00,000
during this financial year.
Shrl Auroblndo Ghosal: May J

know if any compensation in the way
of grant or loan has been given to
any person who has been killed and
who happened to be neither a Bengali
nor an Assami?

Sbrl Mehr Chand Khanna: As re-
gards compensation, I have already
given a reply in the negative. There
was one unfortunate case which was
brought to my notice by the hon.
questioner, and I helped that unfor.
nate woman.

Shrimsti Bemaka Ray: Sir, the
Minister replied to say that it wes &
question of opinion and not of reba-



8585 Q. Answoers
bilitation whether grants or loans
were given. I would ask him, when
people have lost their all, does he
think that by giving them loans they
will be rehabilitated and the loana
would be realisable? Would it not
be better to decide about the amount
to be given and give it in the form
of a grant so that they can s=attle
down?

Mr. Speaker: It is a suggestion for
action,

Bhri Hem Barna: May I know
whether it is a fact that the joint
team of officials of the West Bengal
Government, the Assam Government
and the Rehabilitation Ministry visit-
ed these camps of Assam refugees In
West Bengal in order to isolate spur-
ious refugees from genuinc refugees,
it so, what is the extent to which
this team has succceded in achieving
that goal?

8hri Mebr Chand Kbanna: I have
83id that 5,600 forms have been re-
coived back and over 5,000 have al-
ready been accepted. As regards the
temaining 600, their cases will be
examined by this team from 10th of
April onwards.
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The Oiinister of (ndustry (Bbri
Manobhai Shah): () to (c). A
statement containing the information
is placed on the Table of the House,
(See Appendix IV, annexure No.
531,
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Shri Easliwaf: According to the
statement, Sir, khadi cloth to the tune
of 150 lakhs yards is sent to seven
milis in Bombay. May I know what
is the percentage of rise in the price
of khadi cloth when it comes back
after printing from Bombay?

S8hyf Mangbhai Shah: [ can only
draw the attention of the hon. Mem-
ber to the fact that this quantity of
150 lakhs yards is out of a tota] pfo-
duction of 375 lakhs yards. There-
fore, there is no question of any per-
centage,
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